IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

PRINCIPAL BENCH
C.P. No.349(ND)/2017

IN THE MATTER OF:

Shamrock Journeys Pvt. Ltd. ...  Applicant/petitioner
Vs.
Registrar of Companies ...  Respondent

Order under Section 252(3) of the Companies Act

Order delivered on 18.12.2017
Coram:

CHIEF JUSTICE (Retd.) M.M.KUMAR
Hon’ble President

Ms. Deepa Krishan
Hon’ble Member (T)

For the Petitioner/Applicant : Mr. Sarwar Raza (Adv.), Shahid Ali Khan (Adv.)

For the ROC, Delhi : Mr. Manish Raj, Company Prosecutor

For the Income Tax Deptt. : Ms. Easha Kadian, Proxy Counsel for Ms.
Lakshmi Gurung, Standing Counsel

ORDER

Learned Counsel for the Petitioner states that the paper book shall be handed
over to the Standing Council for the Income Tax Department during the course of the
day. Reply, if any, be filed by the Income Tax Department within four weeks with a
copy in advance to the Counsel for the petitioner,

Reply by the ROC shall also be filed in the registry within next two days. A copy
thereof has already been furnished to the Counsel for the Petitioner. Let the annexures
appended to reply be also supplied to the Counsel for the petitioner.

Rejoinder, if any, be filed within two weeks thereafter with a copy in advance to
the Learned Company Prosecutor.
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